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tries in the region continue to be good
and are being further strengthened to
our mutual benefit.,

There is a large fund of goodwill
for India and the recognition that
despite her recent difficulties, India
is a vigorous and peace-loving demo-
cracy. I was informed that Indian co-
operation and participation in econo-
mic endeavours would be welcome.
On our part, I reiterated our own
earnest interest us well as desire to
cooperate with them. We are already
discussing possibilities of jncreasing
our trade and «f dcveloping technical
cooperation, joiny wentures, ete. A

Malaysian delegation has already
visited us. Other delegations are ex-
pected.

As the House is aware, a sizable
section vf the people of Indian origin
abroad live in some of these countries,
Over a million are in Malaysia and
Singapore. A majority of them have
settled down as citizens of the coun-
tries of their adoption, and are con-
tributing to the welfare and develop-
ment of these two countries. I was
assured by the leaders of government
in both these countries that there is
no discrimination against persons of
Indian origin. They do have some
problems, which are not unusual in
the circumstances. Given goodwill on
all sides, the difficulties should not
prove insuperable.

Our own views on foreign bases
have been expressed on more than
one occasion. Our stand on Vietnam
is also well-known and was further
elucidated. Thesg countries were, in
varying degrees, concerned about the
possible economic and politica] conse-
quenceg of the changing conditions in
the area, Naturally, we are interest-
ed in the South-East Asian region,
which we would like to see as an
area of peace, cooperation and pros-
perity. We believe that the security
a8 well as future of the region lie in
the stability, growth and rapid econo-
mic development of these countries,
based upon such cooperation as their
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sovereign and independent
mentg may choose to have.

govern-

The Governments of other friendly
countries in this region had invited
me and I should have liked to res-
pond. I regret ] was unable to do so
on this occasion. We attach the high-
est importance to our relations with
these and other countries of the
South-East Asian region. Fortunate-
ly, we have very close relations with
them and it will be our constant
endeavour to further strengthen these
relations, which are based on mutual
cooperation and respect for one an-
other’'s independence.

s Tfeem  (90) (ge T
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MR. SPEAKER: Some Members
have also written about it. I think
the hon. Member over there has also
written about it yesterday. They
have told the Prime Minister also, Let
us hear Dr. Ram Subhag Singh. He
is going, to tell us about the work for
the next week. We will see whether
he can provide some time for this
also.

12.07 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, Government Business in
this House during the week commenc-
ing 29th July, 1968, ‘will consist of:—

(1) Consideration of any item of
Governmeng Business carried
over from today's Order
Paper.

(2) Consideration of the Statutory
Resolution given notice of by
Shri Yashpal Singh seeking
disapproval of the Gold (Con-
trol) Ordinance, 1868 and the
Gold (Control) Bill, 1968.
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[Dr, Ram Subhag Smlh]

(3) Consideration and passing of

the  Enemy Property Bill,
1988, '

(#) Consideration and passing of
the Indian Patents and Design
(Amandmenl) Bil1, 1968 and
¢onsideration of a ‘motion for
reference of the Patents Bill,
1967, 40 a Joint Committee.

(5) Oonsnderation and passing of:

The Inter-State Water  Dis-
putes (Amendment) Bill,
1968.

Thq Police Premises (Eviction
of Upauthorised Occupants)
Amendment Bill, 1668, as
passed by Rajya Sabha.

The Police Premises (Eviction
of Umpthornod Occupants)
Amendment Bill. 1968, ws
passed by Rajya Sabha.

The Banking Laws (Amend-
ment) Bill, 1968 as reported
by the Select Gommittee.

MR. SPEAKER: They were just now
asking whether there will be a dis-
cussion on: foreign policy.

DR. RAM SUBHAG SINGH: As
you knmow, as regards foreign policy,
only two days back we discussed the
Russian arms aid to Pakistan. In
view of that it may not be possible
during the current gession to provide
time for the discussion of foreign
policy.

SHRI RANGA (Srikakulam): Did
he give us the programme of work
for the eurrent session or for next
week only?

MR. SPEAKER: Next week,

SHRI RANGA: It will be for the
next week. I wag under the impres-
ajon that the Gpld Control Bill was
tp be sent to the Select Committee.
But my hon. friend has not mention-
ed it

DR. RAM SUBHAG SINGH: 1 have
said that.
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MR. SPEAKER: We did agsin cob»
sider it; jt was mentioned at the Ad-
visgry Committee.. Wa have dec
thé it shall go to the Selgct C::q;-i

ee, Buf being an nrdmnncp. we
wall have to pass it belore we adjours,
Therefore the Select Committee will
send it back quickly apd then we will
pass it. We have agreed to that yes-
terday,

sipge ey (faee &)
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SHR] BANGA: It was also brought
to your notice by several other hon.
Members and then you asked them to
wait till you were able to take a deci-
sion regarding the sirike by necws-
paper employees. Sir, we are ali b
ing mconvemenced because so man
of these papers are not coming out. i
would like you to give some time
during next week for a discussion on
this.

MR, SPEAKER: A Calling Atten-
tion Notice is before me—I do not
remember in whose name it stands. I
also think we must take an opportu-
nity to discuss it. Perhaps the Rajya
Sabha has already discussed it.

DR, RAM SUBHAG SINGH: Here
also, Kir, the Labour Minister did con-
vey some information to Shri § M.
Banerjee.

MR. SPEAKER. That was convered
without anybody else knowjng about
it. Even ! did not khow anytuing
abeut it. No notice was given that
such a stutement was going to be made
in the Fouse. This praciice vf sume
'hon, Member getting up at any timé,
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for a statement to be mude
e Mlmisier making a staccivent
iﬁ d stop.” I do mot think it is
proper.  Anyway it ‘has happeaed
but I hope it would not happen again.
Cthér hon. Mémbers did not know
that such a statement was going to be
made in the House, 1 did not know
it myself. If some hon. Member EEts
0p, the Chair allows him, he asks for
some information on some subject and
the Minister makes a statemeny wilh-
out any notice being given, -the whole
procedure we adopt collapses. I i.epe
it would not happen again. But on
this subject I would like to have a
discussion some time next week.

..ll. [}

. SHRI S. M, BANERJEE (Kanpur):
Sir, this was done under Rule 340.

MR, SPEAKER: I do not know the
Rule. But hon. Members of the House
rust know that an important state-

~ment is being made in the House,

SHRI 5. M. BANERJEE; 1 only
want to point out, Sir, that your
observation, I am afraid, will go
against the interest of the Members
to raise such matters under a parti-
cular rule, It was under that rule that
the Minister made that statement and
promised to intervene in the matter.

MR. SPEAKER: If hon. Members
are ready to make statements when-
ever they are asked 1 will allow
every Member here to get up and ask
for statements to be made. Tomorrow
they will themselves find it difficult
to cope up with it.

SHRI H. N, MUKERJEE (Calcutte-
North Bast): I am entirely in favour
.ot sticking to the proper procedure.
But in regard to this matter to which
you made a reference I feel it was a
lucky ecoincidence that a matter which
was agitating the House and the coun-
try could be somehow, in spite of the
sjprocedure mentioned and the minis-
‘terial prunouneemeqtl made on it
raised in the House. ‘You feel fht

SRAVANA ¢, 1890 (SAKA)

BOH. 1958
urgency of the matter. Shri Ranga
has altesdy put it belore you. This
subject fs hanging firé ahd ¥ the its-
cussion is delayed too long the whole
country suffers.

MR. SPE‘.AKER I have already said
that we will consider it.

o wrew gt amenedt( qercge)
werw Agew, v feet ¢ fr e
e @ A 9y | weEy W
HTHAT AT WL R | o el Y e
w1 &t & fF wg Wi w9 orw s
1 AT g T O Ty § o oW
AN (B aFAE |

SHRI SURENDRANATH DWIVEDY
(Kendrapara): You said, Sir, that it
will be discussed sometime next week,
We must know on what date it ‘will
come up. If not today, are they tsk-
ing it up on Monday?

SHRI BAL RAJ MADHOK (South
Delhi): 'In this connection, Sir, I
think wbout four days back I submit-
ted a Calling Attention Notice. It is
& very important subject, Today,
for example, there iz no Calling Atten-
tion Notice and this could have been
taken up in view of the urgency of
the matter,

MR. SPEAKER: I agree it is an
urgent matter. But I thought they
must be in a position to answer the
points. Moreover, some information
‘has already been given. They must
'b_e able to give some useful informa-
tion. I they are in a pusition to do
so let it be given this afternoon.
Otherwise we can give them time for
a couple of days and let them make
‘the statement on Mondey. But I am
‘definitely going ‘to take it up here.

DR. RAM SUBHAG SINGH: Sir, I
will Aiscuss the matter wl’h the
“Labour Minister. If he sgrees he can
make a statement today itself, dther-
wise 1t will dellnltely be maldle on

Stonday,
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o gemae  wew (FgE)
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feq arem gera fame & foq waw
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MR. SPEAKER: I do not think we
should continue like this. The Sub-
committee has met. I do not know
what decisions they have taken. I
think they have taken a decision to
take up two, by lots or some such
thing. This wag also discussed in the
Business Advisory Committee. It will
be taken up. If something is impor-
tant, we are discussing it in spite of
the rules; we are discusing it and we
shall discuss it. But we have decided
on two no-day yet named motions by
taking lots. Yesterday, Shri Naidu
wanted something should be included.
We have suggested that it may also be
included in the ballot, Let us see
‘what happens.

SHRI SONAVANE (Pandharpur):
In the list of business to be taken up
during this session two items that have
beep listed are discussion of the Re-
port of the Commissioner for Sche-
duled Castes and Scheduled Tribes
and formation of a parliamentary
committee for the redress of grievan-
ceg of these people. I want the Mini-
ster of Parliamentary Affairs to ensure
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that this discussion is taken up the
next week or the week after and not
during the fag end of the session.

st orefre fag (Jgaw) ;=
RS, Tgt T 7 FY a0 ey &, ol
®Y I1a Gl §, gfcot # ava g &,
afer ot 2w w1 wrfers 3-Frama, sa A
I 7 et & 1 A AT R ¥ AR
AW ¥ FASH WIT §T § a7 SqTaT Arfew
g5 2w a1 & WA, ST 99,
ghamn s oo § aifar & a9
W AT & | 7wy & s fE
TH g, q1 WU g, q7 99 § W
TR ¥ feam & WEavy & at #
T[T H Y | FE TG IW AT NG
FY srefasr a¥7 T+ g1 7€ 1
MR. SPEAKER. What is it that he
wants now, I am also a kisan, What
doeg he want now?

ot Toveie g - e @ 5
fFrm g 1A e fregagee &
framr #Y srEwTe 9T &

MR. SPEAKER: Very good.
SOME HON. MEMBERS rose—

MR. SPEAKER: Once
there is no end to it,

it begins,

SHRI MANUBHAI PATEL
(Dabhoi): Though the Tek Chand
Committee Report js with the govern-
ment for the last three years it has
not been discussed in the House. I
would request you to cinclude it for
discussion during this session—not
next week or the week after but at.
some convenient time,

SHRI J. H PATEL (Shimoga)
Spoke a few words in Kannada.

SHRI GEORGE FERNANDES
(Bombay-South) Spoke a few words
in Kannada.
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MR, SPEAKER: No, no.

SHRI DHIRESWAR KALITA:
(Gauhati): You have had the pleasure
of disallowing our calling-attention
notices regarding the floods. Recent-
ly there was flood devastation in
Assam as also in Rajasthan. In Assam
18 people were killed and in Rajasthan
45 people were killed. The Prime
Minister and the Minister of
irrigation and Power, Dr. K, L. Rao,
also visited Assam, Now Haryana is
also affected by floods. So I want that
Government should at least make =
statement about the flood situation m
the country.

SHRI S. K. TAPURIAH (Pali):
For quite some years our party had
‘been demanding a ban on political
domations by companies. In the last
session the hon. Minister was pleased
to introduce a Bill. Now we hear that
a serious rift has taken place in the
ruling party. So we want to know
when it will come up for discussion.

MR. SPEAKER: You are seeing re-
portg in the papers every day. The
Bill is before the Rajya Sabha,

SHRI SAMAR GUHA (Contal):
First on a point of personal explana-
tion. Yesterday and the day before I
invited your wrath when I tried to
Taise the question of the newspapers’
strike. I quite agree with you that it
was completely unfair and that when
Yyou have decided that a calling-atten-
tion notice should be rejected the
matter should not be raised in the
House.
cause the matter was so urgent, for
1he last two days I tried to raise it
and invited your displeasure. But I
was surprised to see that an impro-
mptu statement was made by the
Minister on that very question, That
was very bad and, I should say, it was
some injustice done to other Members.
"This practice should not be followed.

Secondly, I quite appreciate the
point raised by Chaudhuri Randhir
Singh because many States in India
-are seriously affected by floods. Now
it is the harvesting season ond it is
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expected that the Agriculture Minister
should make a statement and you
should allow us some time to discuss
that.

SHRI TENNETI VISHWANATHAM
(Visakhapatnam): The Educsation
Minister has given us a White Paper
and has also recently indicated that
students should be given a part in the
management of universities, Are we
going to have any discussion upon
this subject also?

SHRI S. M. BANERJEE: Sir, I want
to give a personal explanation about
what Shri Samar Guha has said just
now,. You were not in the House
when I raised that question.

MR, SPEAKER: I know the whole
thing.

SHRI S, M. BANERJEE: Sir, I
always rely on the Rules of Procedure.
My interpretation may be wrong but
1 raise & question under the rules, I
raised thig question that day under
rule 340 and the Deputy-Speaker
could have rejected it, but it was very
good of him to accept it. The Mini-
ster was prepared to answer it, So
let not the impression go round that
1 raised the question of strike by
newspapermen forcibly. I quoted a
rule and it was for the Deputy-Spea-
ker to reject it or waccept it. He
allowed it.

o fora @ W1 (AgEAY) ;W
wgeT, v frdgs ot foedr s ¥
T 47 gETew qfers wmERd &
qrReH ¥ 4T qg ¢ /A ¥ |ar i
maﬁlwmﬁqwmﬁ
P L1 )

@ OF a1 ¥ WY FAT A
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T N & 1y wrk § W Ao Swd
fagre qF fa ¥ wmwa & 1 F ¥ wra-
wéw foqr @1 ag W A walere
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:M]-‘t. SPEAKER Order, order.
Please git down. I have heard him.
Now, before 1 go to the next .item, 1
want to express my sarraw, Once it
begins, I am not able to control.
When the leaders get up, I.am not
abletollypp!oth IrIpermit
leaders, everybody ge

SHRI HANGA: - You héed not go
beyond leaders if you wish so,

MR. SPEAKER: That is agreed. I
am very happy. I think so. We will
have some procedyre, Only Ieaﬁgrs
can get up and say sqmethmg
everybody is getﬂng and maki‘lu
;:peech from floofls tr:?orelkn affairs,

erybody is d,oing it. T am helpless.
Next time, it will not happen. I made
a mistake today. That is all,

12.264 hrs,
BUSINESS ADVISORY COMMIPTEE
TWENTIETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to move that. this
House agrees with the Twentieth Re-
port of the Busihess Advisory Com-
mittee presgnted to the House on the
2th July, 1968.

MR. SPEAKER The quution i.l

zhislinwamwith

B.A.C. Report JOLY 86, tof8 . BWills Intrdddved

1068 .

od o the Housé on the 25th July,
19068."
i‘he motion was adopted.

—

12.27 brs.
(Mr, DEPUTY-SPEAKER in the Chair]

INDIAN PATENTS AND DESIGNS
(AMENDMENT) BILL®

THE MNISTER OF INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A.- AHMED): I
beg to move for leave to introduce

a Bill further to amend the Indian
Patents and Designs Act, 1911.

MR, DEPUTY-SPEAKER:
question is:

The

"That ]eave be granted to intro-
‘duce a Bill further to amend the
Indian Patents and Designs Act,
1911

The motion was adopted

SHRI F. A. AHMED:
the Bill.

I introduce

12.27} hrs.

STATEMENT RE INDIAN PATENTS
AND DESIGNS (AMENDMENT)
ORDINA.NCE

., THE MINISTER OF INDUSTRIAL
PEVELQPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): 1
beg to lay on the Table a copy of
the explanatory statement giving
reasong for immediate legislation by
the Indian Patents and Pesigns (Am-
.andment) Ordinance, 1968, under gule
71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.

ﬁ'le ntieth Report ' of the Busi- [Placed in Library, See No. LT-
ness lem i'.!ommmee present- 1462)'88]
in Guatte "of India ‘Bmaorﬁlmry, Part 10, sectldn 2,

whaes



